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Applicant has claimed that he was
engaged as Casual Labourer under the Respondenta‘
in Telecem Departwent of Government of India, ‘
Ithis case that while taking steps te ‘
fegularise the left out Casual Labourers,the ‘
caz of the Applimnt has ffnet received due

consideratien{ef the Respendents) discriminaterily

2 It appears frem Annexure-a/4 dated ‘
1

15.10.2003 of the Original Application that it

i
Ny



| with reference te records)befere pr‘éceedin_é\'

TN

§ P
Cor =

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL . |

»

has already been decided to rg ular!se fam

lefte-out Casual Labourers . It appear‘s that

out oL 1437 Casual Labourers identified.gnly
455 Casual Labourers are geing te be peullohs
for which thelr bie-datas were called for
(under hnnemréi&/d dated 15,10,2003) te be
furnished by 31,10,2003,Taking eclue frem

this Mr.Akhaya Kumar Mishra,lLearned Counsel
appearing for the Applicant states that
expeditious steps are belng taken te
regularise 455 Casuallabsurers by unjustly

ignoring the cases of the Applicantiwhe has
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placed on record few materials to substane

tiate his case as made eut in this Oricinal
Acplicatien under section 19 ef the

Adninistrative Tribunals Act, 1985,

. It is also the case ef the
Applicant that he has rewresented to the
Autherities fer redressal ef his grievance
and that,without paying any heed te his
case/tievance, expediticus stews are belng .
taken surreptitiously te reqularise a few ,‘;'
casual labourers, Te state in nut-shell, '
gress mala fides have been zlleged in this
aase,

4. In the aferesaid gﬁrenises.withéu/tiﬁ
walsting @ty time to examine this case«. the \
sane is haeby dispesed of re*uiring{ the
Respenients te examine (anad if requg.tgdf by J
re-examining) the case of the Appl.tc;%f. i‘
herein(even by giving him pe:son}{l/ hearing
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teo regularise any of the left../om:f/Casual \
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Labecurers,It is,hovever,made clear that without exanining
(zo-cxamining) the case of the Applicant and intimating him
the result,therecf,the Respeadents should net give any
finality te the matter re!».\ating to the regularisation of

left-cut Casual Lsgkourers.

Se With the aferesaid observaticns and directions
e s pon it | this case is disposed of;by granting liberty te the
L%\?//,-l 05" 4//L7 Applicant to furnish detailsi{including all details)as

B pc77 ”\S”’j”u‘/ _5lre<,uired in the letter dated 15,10,2003 about hinself
o ot St wiﬁ//é {te the Respundents)im erder te substantiate his casep
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/? ,Doi?é‘ 7’“’" / in shape of resresentatien By 09,01, 2004,5end copies

’/, of this order te the Respondents alengwith coplies ef
el ”"“'W/é,;;( this Cehe, and free copies of this erder be given te

Lo Lo [ learned ceunsel appearing for the Applicaat and Mr.5,B,

both ¥ J Jena,learned Additienagl Standing Counsel;feor the Unien
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